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RAJYA SABHA

Wednesday, the 7th August, 1974[the 16th
Sravana, 1896 (Saka)

The House met at eleven of the clock, Mr.
Chairman in the Chair

ORAL ANSWERS TO QUESTIONS
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i[Smuggling of hop plants into India

*352. SHRI NATHI SINGH:
SHRI SHYAMILAL GUPTA:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether it is a fact that hop plants

t The question was actually asked on
the floor of the House by Shri Nathi Sinph.

1 { ] English translation,
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have been smuggied into India from
Australia by some brewery owner:

(b) whether it is also a fact that agri--
culture in the country is likely to suffer
a+ setback due to cultivation of hop;

(c) if so, the steps Government have
taken to stop such smuggling; and

(d) whether Government have taken any
action against the officers responsible for
helping the smuggling of hop plants; if
so, what are the details thereof?]

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (d) A

statement is laid on the Table of the
Sabha,

Statement
M/s. United Breweries Ltd. imported,
by air 12,000 root cuttings of hops

from Australia which arrived at Palam
on the 19th May, 1974, The import had
been effected under a valid import
licence issued by the Chief  Controller
of Imports and Exports.  However, the
firm had not obtained an import permit
from the Plant Protection Adviser as
required under the Destructive  Insects
and Pests Act for any import to be
effected by air. The material was not

also accompanied by a Phyto-sanitary
Certificate  issued by the Australian
Plant Quarantine authorities as required

under the Destructive Insects and  Pests
Act.
On a detailed inspection of the root

cuttangs, it was found that the material
was infested with nematoes and Toot-
rot pathogens. The release of the mate-
rial would have been injurious to our
agriculture and hence the material was
destroyed.

The import was ecffected under a valid
tmport  licence, issued by the competent
authority. Since the import in question was
made under a valid import licence, the
question of any officer being responsible
for helping the smuggling of hop plants
does not arise. The requirements of Phyto-
sanitary Certificate and import permit of
the Plant Protection Adviser have been
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prescribed only with the intention of en-
suring that the imported plant materials

do not bring with it may exotic pests o1

diseases into the country. The Government
of India have established plant quarantine

facilitics at sea-ports and airports to pre-
vent the introduction of such pests and
diseases. However, in the light of the ex-
perience gaincd, Government propose to re-
view the provisions of the Destructive Insect
and Pest Act, 1914, to make them more
stringent and comprehensive,
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SHRI ANNASAHEB P. SHINDE: Sir,
the reasons were very obvious because till
we were satisfied that they were diseased
plants, it would have been against our inte-
rest to destroy them. TForeign exchange
was already spent for the import though
there was some irregularity involved in it.
On the basis of the report of a team of
experts of the IARI who examined this,
the decision was taken to dcstroy these
plants.

ot el fag . W% @ @ @
TAT §, IW AT AT ATAA wIREY
FT Al & g1 g7 saw fa=i aw,
gAY I 9%, @A F JIg &
FE AT Q1 IW AT @A H
TE harad 9 sfaar snaw feare-
g ¥ #: A )

SHRI ANNASAHEB P. SHINDE: In the
cold storage they were put under seal and
when they were removed a very impor-
tant officer was himself persorally present
and those were destroyed in the presence
of an officer.

SHRI LOKANATH MISRA:
hop plant?

What is

MR. CHAIRMAN: You
question.

may put a

SHRI SHYAMLAL GUPTA: Can yau
give us an assurance that in future you will
not allow such plants to be imported
again? Hop plants are getting germs and
thosc germs or insects destroy agriculture.
Will it not be bad to import hop plants in
future?

SHRI ANNASAHEB P. SHINDE: Sir,
all hop plants are not necessarily diseased.
This particular consignment was found
to be a diseased one and, therefore,
had to be destroyed. Actually there is a
provision under the quarantine rules
that apart from the import licence, per-
mit from the Plant Protection Officer is
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required to import this by air.  This
particular party did not have this permit
and he tried to import it from Australia
and it was found out later on that there
was a ban on the export of hop plants from
Australia. We have addressed a letter to
Australia but we have not heard from

them. There was some irregularity but
whatever material came obviously it was
found to be diseascd. Generally, for

hop growing all plants arc not necessarily
diseased.

SHRI NABIN CHANDRA BURA-
GOHAIN: From the statement we do not
find at what price M/s. United DBrewaries
Ltd. imported 12,000 root cuttings of
hops  from Australia. May I know
from the hon. Minister whether he has
made any enquiry as to in what specific
production these hops are being utilised
in Australia; whether he has made any en-
quiry if these hops can be cultivated in
India and also can be utilised to our best
advantage for earning foreign exchange
by exports or internal use?

SHRI ANNASAHEB P. SHINDE: Sir,
the reason is that first of all, annually
we import hops worth Rs. 70 lakhs. That
means, foreign exchange of Rs. 70 lakhs
is spent annually. Therefore, some parties
who wanted to take up production of it
were supported by the DGTD and the Pro-
duction Division of Agriculture Ministry.
But as far as the price is concerned, the
price, subject to correction was Rs. 1,20,000
for these 12,000 hops.
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SHRI ANNASAHEB P. SHINDE: Sir,
it goes to the credit of Quarantinc Scc-
tion that they checked up at the appro
priate time and they stopped this from
being taken to production because this may
have caused some damage to agriculture.

As far as we think, party cannot be
prosecuted.  Unfortunately, in this parti-
cular case—though we are piepared 1o
examine it afresh—the party had a valid
import licence. The only difficulty 1s
the import permit is required under the
specific law of the Destructive Insects and
Pests Act 1914. We cxamined the provi-
sions of the law and we find that there is
only one provision: either we confiscate
or destroy. There is no other penalty pro-
vision. The Ministry now, on the basis
of experience, has taken steps and we
propose to examine the entire framework
of the law. This is a very old law, as
1 said, of 1914. We propose to review 1t
and bring it upto date. If  necessary.
on the basis of  this case, perhaps,
we will have to provide for a penalty pro-
vision for contravention of its provisions.

SHRI N. G. GORAY: I think there is
a lacuna which is like this. Sir, the
Minister has said that he had an import
permit that is proper and it was valid.
But in paragraph (a) of the statcment that
has been laid here, it is clearly mecntioned:
“However, the firm had not oblained an
import permit from the Plant Protection
Adviser as required under the Destruc-
tive Insects and Pests Act for any import
to be effected by air. The material was
not also ‘accompanied by a phyto-sanitarv
Certificates issued by the Australian Plant
Quarantine authorities. . ."" So these two
provisions were mneglected and, thereforc,
I would like to know  whether they do
not suspect that there is some sort of a
collusion, otherwise 12,000 roots is a big
consignment and how could it be loaded
into the aircraft and how was it allowed
to be transported from Australia to here
without these two certificates.
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SHRI ANNASAHEB P. SHINDE: Ob-
viously, there seems to be something which
remains unexplained because, the party
perhaps, may have got iL ioaded on thc
basis of import licence. There is a difter-
ence between import pernmi and import
licence.  Party had a valid import licence.

SHRI N. G. GORAY: Do we presume
that he did not know that these two certi-
ficates were required?

SHRI ANNASAHEB P. SHINDE: He
knew because he had applied to us in the
past also and he had asked for an import
permit. To the extent to which my informa-
tion goes, there is a ban on export of hops
from Australia. So under these «¢ircum-
stances, how the paity got it exported from
Australia is a suspicious circumstance but
we have written 1o the Australian Govern-

ment; unfortunately we have not heard
from them.
MR. CHAIRMAN: [.et us go to the

next question.

*353. [Thransferred  to the 15th August,

1974.]

i
Budget Allocation for Anti-Malaria
and Pest Control Department,

Chandigarh
*364. SHRI O. P. TYAGI: Will the
minister of HEALTH AND FAMILY

PLANNING be pleased to state-

(a) whether it is a fact that the annual
budgct of the Anti-Malaria and Pest Con-
ttol  Department, Chandigarh Administra-
tion, has been cut down from rupees 2.5
lacs to Rs. 20,000 whiie the price of pesu-
cides and petio-chemicals has gone up nealy
tour times; and

(b) whether it is also a fact that this
reduction in budget has adversely affected
the working of the department resulting
in an unprecedented increase of mosquitoes
and flies in the city, posing a threat to
the health of the residents of the city?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) An overall provision of Rs

5 lakhs has been made in the non-plan
budget of the Sanitation and Pest Con-
trol Department for 1974-75 for contin-



